Wop. by Act... 355, of 178 S 2 aseh T

THE AGRICULTURAL REFINANCE CORPORATION
(AMENDMENT) ACT, 1973

~No. 37 oF 1973

_ [ls_’t_,S,g;;x‘;;‘e;_mbwe‘v, 1973]

An Act further to amend the Agr1cu1tura1 Reﬂnance Corporatmn
Act, 1963

By

BE 1t enacted by Parhament in the Twenty-fourth Year. of‘l_y the
Repubhc of India as follows:— - '

1 ThlS Act may be called the Agrlcultural Refinance Corporatmn Short -
(Amendment) Act, 1973, v , " title.

\

© 10°of 1963, 2. In section 22 of the Agricultural Reﬁnance Corporatmn Act, 1963, Amend-
: for sub-section (4), the following sub-se;gtlons shall be substltuted ment of

namely:— section 22,

“(4) No accommodation shall be granted under clause (@), clause
(b) or clause (d) of sub-section (3) to“*an eligible institution unless
it is fully and unconditionally guaranteéd by Government as to the
repayment of principal and payment of gnterest

!

Prov1ded that no such guarantee shg be 1equ1red in ‘cases in
which-— , ‘ o , i o e
1 .
§

i

——"

(%) securlty, to the satlsfactmn of ﬁme Board is furnished by
the eligible institution, or

it 0

(i) the Board, for reasons to be rgcorded bv it in writing
decides that mo such security or gual;'antee is necessary:

i
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-tion in repayment or realisatio

REPEALER
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Provided fuffhefthat’ ‘any sf”"reoé“ive 5y an eligible institu-
of loans and advances refinanced
either wholly or partly by the Lorporation shall, to the extent of
the accommodation granted by\the <Corporation remaining out-
standing, be- deemed to have .begn:received by the eligible -institu-
tion in trust for the Corpora‘uon and shall . accordlngly be paud by
such eligible institution to the Cokporation:

Provided also that in cases
granted to an eligible institution

here accommodation has been
ithout obtaining such guarantee

-..» or security, all securities held, or which may be held, by such eligible

- by such ehglble institution in trust

instifution, on account of any trankaction in respect of which such
accommodation has been granted by the Corporation, shall be held
r the Corporation.

(4A) Nothmg contained in the isecond proviso to sub-sectloni

' (4) shall apply to any accommodation granted by the Corporation

before the commencement of the’ \Agticultural Refinance Corporation
(Amendment) Act, 1973, to an eligible institution which was not a
scheduled bank on the date on which such accommodatmn was
granted . E . . N :




